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OROER BY CIRCULATION

Hon ble M. Ruldip Singh, Menbeir (J)

The prezent RA No.42 of 2004 has been Fi1lad by ihe

aponlicant  For  iveview of the order passed in OA No.18U04  of

2000 on 3.11.2008,
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z. By filing the present RA, the petitioner 1n

o




RE waEnts Lo re-argue the whole casse agaln by fllling the RA,

o
which is not permissible. While delivering the tudgmernit, the
reviaw petitionar  was duly heard because the judgment was
given after hearling the partlies as such the RA s no meriis.
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Nee  erior appsirent onh the face of record has been polnted out

V&
which may call Toir review of the order. Further, the Fa desx

net  come  Within the amblt of Order 47 Rule 1 CPU read with

Rule 22 (31 () (i) of the administrative Tribunals Aot

In view of the above, nothing survives in the RA,

which is accordingly di

(ngj; Y’Lffa’:ffzf_ ' Knpo—

(2K, LPADHYAYA) ( KULDLP SINGH )
MERBER (A MEMBER (J)

‘Rakesh’



